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for the petitiomer
then counsel/ Shri. L.P, Shukl ar }had also filed aff10av1t

dated 18.,1.1984 alleging that the service has been duly made
on the respondents an?’thezefore, the petition be decided:
ex;parte. ‘In the circumstancg}there is no guestion of makinc
an order to‘the petitioner to supply a copy adain to the
respondents. We presume that the respondents do#énot want
to file cougteraffidavit. Let, the case be listed for hear-
ing/ ex-parte hearing on 3.7.1990.{'Meanwhile, if the resp-
on&eng so'deSire/may'file counter affidavit within 6 weeks,
hereof. In case, they donot file counter affidavit within-
the stipulated period, they will forg¢feit the right to file
the same. In case, countér is fi led rejoinder may be filed
within 2 weeks, thereafter, At this stage Shri. a. Bhargaw
oéﬁlrébthat an oxrder may ke gassed for supplying copy of
the petition ﬁoérpamnert of charges in accordance with. fu

It is already provided in the rule,therefore,no orders are,

.f€q11ir€:d. M Caxn Aenng A %17 A bWVJ/VNw-\« ﬂ?fAMff‘/VW"‘/‘t(@”‘n”é

D{Q/
A.M. ' Je
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CENTRAL ADMINISTRATIVE TRIBUNAL
Lwe ik now
ALLAHABAD BENCH

Registration T.A. No. 794 of 1987(L)
(Writ Petition No, 1201 of 198l)

N.P. Srivastava & another .... Petiticner
versus
Union of India and others... Respondents

Hon 'ble Justice U.C, Srivastava, V.G,

Hon 'ble Nr A,B, Gorthi, A.M,

(By Hon 'ble Mr A.B. Gorthi, A.M.)

Writ petitidn no, 1201of 198l filed by Shri
N.P. Srivastava and S.R. Sawhney for the issuance
of a writ of mendamus commanding the Railway Admini-
stration (Respondent 1 to 6) to fix the petitiorers
at the correct stage in the proper grade and give
them all other consequential reliefs,is. listed before

us as T.A, No, 794 of 1987 under the provisions of

. Section 29 of the Administrative Tribunals Act. 1985.

2. Despite passage of over 1O years, the respondents
have not filed their reply; their latest submissions
being that théy”havé”ﬁot'been able to locate any

file concerning the writ petition and that they

could not even trace the where abouts of petitioner
no.2, Sri S.R. Sawhney. It will not be in the
interest of justice if this case is allowed toO

lingeron any further,

3.  The petitioners no. 1 and 2 respectively
pelonged to the running cadre of the Railways holding
the pet of Guard Grade 'C', but due to their medical

re-classification, were absorbed as Ticket Collectors

in the Stationery Cadre on 24-4-1954 &and 15-6-54
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feSpectively in the grade of k5,60 = 130 and
their pay was fixed at 15,85 and Rk,89/- per month
; respectively. They alleged that they were

at the time of transfer drawing the pay of #.202

and Bs.209 respectively, This was worked out

by adding the Dearness Allowance and 75% of the
o 3 grade pay as running allowgncés to their basic
4 | pay. They accordingly claimed that their pay as
i Ticket Eollectors shOuld have been fixed by again
f adding 50% of their pay in the running Cadre and

thus should have been fixed at k.303 and 313.50

respectively, although the grade of a Ticket
“ Collector was only k.60 = 130. In fact their

claim is for fixing their pay in'tﬁg\Grgéﬁ*ﬁf~\,-*,»w\\up,
ﬁ k.260 - 350, | ’

; 4. This very question of fixation of pay of aa .

ﬁ employeey of running cadre on their absorption in
P the Stationery Cadre was examined thread-bare in
, several cases in the p@st. It is now well settled

: that the manner in which the petitioneréypay should

be fixed iS as under :

Petitioner No.l and No. 2

1 (a) Basic pay in the Running Cadre B, 88 k. 92

(b) 50% of pay as Running AllowanceRs, 44 . 46

| TOTAL: Bs. 132/- 5.138/-
i

5e The grade of a Ticket Collector being fs.60-130,

the pay of petitioners No.l and 2 should have been
4 fixéd at the maximum 6f Rs.130 and not at B.85/- and
: f5.89/~ respectively as was:done . We, therefore,
| direct that the pay of the petitioners be fixed

as observed above and that they be given all the
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c0nsequent;él monetary reliefs. We direét the
,reSpOndenté to comply with these orders within
six months from the date of receipt of a copy

of the jﬁdgment.

6. Parties to besr their own cbsts.

T MEMBER(A ]

VICE CHAIRMAN
(sns)

May L® , 1991,
Allahabad,
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IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD :

" SITTING AT LUCKNOW |
Writ Pet.i-tion‘N,o. [QO of 198(?
N.P.VS?ivastava &vanéther ,;.,,.,,,,
Versus
Union qf Ipdia & others "“"f‘f’;';

INDEX

1s Writ petition.

2. Annexure No,1- Circulér dated
23,1194, ' \

3, Annexure No.2- Circular dated
20,8.1962 regarding creation of
supernumerary posts.

Lo Annexure No.3- Representation of
Petitioner no.1.

‘ Ve .
5, Annexure No.4- Representation of

petitioner no.2.

6. Affidavit,
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IN THE HOH'BLF‘ HIGH CCURT OF JUDICATURE AT ALLAHABAD
SITTING AT LUCKNOW

Writ Petition No. )2 0 of 1‘98‘#)

N.P. Srivastava, aged about 50 years, son of 1a{te

Ram Kishore Lal Srivastava, resident of Quarter No.

B 7 A Sevagram Railway Colony, Charbagh, Lucknow. / '.

2e S.R. Sawhney, aged 56 years, son of late Méngh Raj
Sawhney, 38, Sarai Durvijay Ganj, Lucknow-lk.

[ I I Y N 1 P@titioners

Versus

1_, Union of India through General Manager, Northern

Railway, Baroda House, New Delhi.
2. Chaimman , Railway Board, Rail Bhawan, New Delhi.

.3, Dire ctor, Establishment, Railway Board, Rall Bhawan
NeW Delhl. |

' l&o Chief _Personnel Officer ’ Northern Rai 1way Bai‘Od-a
’
Hou se, New Delhic

54 F.A.&, Ce0., Northern Railway, Baroda House, New
Delhi., |




*\
»»
>
! i -\2:-
s
B
5. Divisional Rail Manager, Northern Railway,'Hazratganj,
- Lucknows, "
vesss.OPP, PARTIES
" WRIT PETITION UNDRER ARTICLE 226
OF THE CONSTITUTION OF INDIA,
The petitiéners most respectfully beg to state
Ra ' as under ;-
1, That the petitioner No.1 was appointed as .
T oo ‘ o
Kj/ “ Guard Grade 'C' on 19.3. 1951 and petitioner No.2 was

appointed as—Guard Grade 'C' on 22.7.1950 in the .
erstwhile Eastemn RailwayAnbvaorthern Railway. Both
the petitioners no.1 and 2 wWere confirmed as Guard Grade

'C' on 1,1.1952 and 23.4e1954 respectively,

2, That since the inseption of the Railways in
. ' India the posts in the HRailways consist of two cadres
classified as stationary cadre and running cadre.
" Running cadre postsfconsist of Guards? Drivers, Brakes-

men and Firemen and the rest are all stationary cadre

POS ts. : 3
o : ,.35\ 3. That in the funﬁing cadre running allowance also
' {4 _ ‘ ,
\ frjl forms part of pay upte thé\maximum limit of 75% of grade
\ | kil 1”,5 pay. In the case of transféy from running post to
‘,Q5§f§33 /“ stationary post running allowance to the usual limit of

R ‘_';/,

, 75% is included for the purpose of fixation ih the
stétionary post iyrespective of\the fact whether the
incumbent was.drawing running allowance which when cal-

- culated is more or less within the maximum limit of 75%

as running allowances,

N fP\gj\—ivﬁ‘/b "’a«ri\ .
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NP Svaskaun

A ' declared
' medically unfit wag drawing g
) 8 Hse 202/

o\

he ~ That in the year 1953, 50% of the dearness
allowance Which‘was being paid tc the petitioners was
termed as dearness pay wWhereas the rest ccntlnued to be
called dearness allowance under Railway Board's letter
Noo (FS)53DA-1(7) dated 2045.1953 in accordance with the
deciéicn cf tﬁeﬂGOVanmcnt of India. It remained effective
upto 30.6.1959 and from 1.7.1959 it was merged in the pay
scale on the basis of the recommendation made by the
Second Pay Ccmmissiop which wére accepted by the Railway
Ministry of the Govergment of India and-implementéd with
effect from 107.1959, | -

5e That the pay in the running post included grade
pay plus dearness pay.plus'running allowance pay upto

the maximum limit of 75% of the basic pay. and dearness

pay as the running allowance was being calculated on basic
pay plus dearness pay in the. prescrmbed scale which was
made effective from May 1953 accordlng to the Rallway
Board's letter No.(FS)53DA=1(7) dated 20.5,1953 as

mentioned in para (4) above.

-~ o~

6. : That in the case of staff in the running post
there has to be -a perlodlcal eye sight test every 4th
year. The petltloners underwent this test in the year -

1954,

test both the petitloners Were declared unfit on account

As a result of this eye sight test known as A-2

of colour bllndness for the post of guard in the running

cadre and were declared fit ﬁo be sﬁaorbed in Be2, that
¥ ’ i ¥

is, stationary cadre post, Petltionezs No. 1 ané 2 Wer
. el'e

d
eclared medlcally unf1t on the ‘basis of the above test

with
effect from Fel. 'AS4  and 1.5,1954 respectively,

7:. . t ' . .
That the petitioner Nos1 at the time of bein
g
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Kro petitioner no.1 was rejected and when no reply given

v ) .
to petitioner no.2, the petitioners having no alternative

9 _ |
b » efficacious remedy have preferred this writ petition on
i<‘4230¢ﬁ»aLa«a »Qpheffollowing amongst ‘other grounds:- '
GROUNDS
(4) Because the absorption of the petitioners in the

.

(D) -

,,,,,,

(C)

stationary post after being declared medically
unfit is illegal and amounts to reduction‘of

their‘pay, seniority and other benefits to which

" they were entitled. o

»ooN

1Becau$e'the fixation of their pay on absorption

in the stationary post was in clear violation of

Rule 152 of the Indlan Railway Establishment

" Code Vol. I.

Beéause as a result of illegal fixation in the

stationary post the petltioners have suffered

loss of seniority and other benefits 1nclud1ng
their promotion and persons jufnior to them have
reached class I postse

i

Because as a result of their illegal fixation in
the statioﬁary post the'petitioners»have suffered
loss of'providenf fund with interest thereon,
leave average pay etc. and their 1iVing standard

has been adversely affected.

BecauSe the action.of opposite parties is in

clear violation of Articles 16 and 311 of the

Constitution of India.

P
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FRAYER
WHEREFORE it is most respectfully prayed that
this Hon'ble Court may be pleased to i~
(i) issue a writ, direction or order in the nature
 of mandamus commanding the opposite parties
to fix the petitioners at correct stage in
proper grade and fix their s'enibrity in

‘accordance with the rules;

(ii) issue a writ; direction or order in the

nature of mandamus holding the petitioners
entitled té all the arrears with interest
and other benefits as a consequence of t;heir

illegal fixation;

(iii) issue any other writ, direction or order dm
| deemed just and proper in the circumstances

of the case;

(iv) award costs of the writ petition to the

petitioners.
| Q/m e Hasi s
Dated Lucknow: ' (L.P. Shukla)
. . -Advocate, -
becemer , 1980, Coungel for the Petitioners.

=7
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’ 'IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD
| SITTING AT LUCKNOW R
Writ Petition No.  of 1980
N.P. Srivastava & another «eeeeece Petitioners
| | | Versus
Un—iOn Of India & Othel”s s00ceeree | Oppo Pal"'f:ies
~ ANNEXURE NO, 1
| | Serial No.2389-Circular No.831-E/78-III(Eiv)
‘# ' - - - _ Dated 23.141%k.
W o ‘ ’ : :
. Sub.-Fixation of pay of temporary medically
: ' unfitted employees on subsequent absorptlon
\ in other posts.
‘A copy of Railway Board's letter No.E(S)6313S/14,
"dated 17.12.1963 is forwarded for information and guidance.
" Railway Board letter dated 2.9.1958 was circulated vide
this office endorsement No.831-E/S-1V, dated 8.12.1958.
/! '
./"'\ .

Copy of Railway Board's letter NoJE( S)6BRS/1A,

dated 17.12.1963 to General Managers all Indlan Railways -
GLW DLW & ICF, Chief Englneer, Rlye Electrification |
Calcutta, and G M. EEK. Railway Proaects, and copy for
warded to ADA(Rallways) and P.Ss, to CRB,PC, AMS and Pass
o DSDF (E.N.G ). S )
"Sub.-Fixation of pay-of temporary medlcally

unfitted employees on subsequent absorption
in other posts. .

Hule 152E1 lays down interalia that a Railway
 servant who fails in vision test or otherwise becomes
physically incapable of performing the duties of the post
which he occupies, but not incapable of performing other

-

O Svankcen . duties, should not be discharged forthwith ?ut should be

N
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granted leave in accordance with Rule 2237=4=RII as subs-

~tituted by Advance C.S.No.112 and that duringﬁtﬁe period‘qf

1ea§e S0 granted,‘such a Railway servant must be offered

some alternative employmerit on reasonable emoluments having

regard to his former emolumentss

‘The Railway Board's orders appearlng balow Rule
52 RI as introduced vide thelr letter No.E ( SZCPC/66
dated 4.8.1953, provide that the,above rule is appllcable
only to permanent staff and if alternative appointmantiés

found for temporary staff it should be regérded as a purely .

ex-gratia measure. Again, in the case of Running Staff in

whose‘éase funning Allowance also forms paft of pay, it was

decided by the Board, vide note below Rulé 152RI, 'as intro-

 duced vide their letter NoJE(S)I, 5585/22, dated 2.9.1958,

that Wlth effect from 17.8. 1953 the term "former emoluments“

" in the case of Bunning Staff should also include 50% of

their pay as defined in Rule 2003(21)(a)(1) RII in lieu of

A . -

runnlng allowance.

A question has been ralsed whether the term "former

emoluments" should include the necessary percentage of

‘running allowance when the temporary staff who, havigg

failed in vision test or otherwise become physically

incapacitated of performing the duties of their posgt, are

absorbed in alternaﬁive postse

The Board have considered the matter and have

decided that whereas the offer of alternative Jjob may be

\regarded as a purely ex-gratla measure for temporary s taff,

once the alternat1VQ2ﬁas been offered and accepted, in the

case of running staff 50% of their pay, in case they‘have

‘retalned Prescribed scales,

’ and 40% of their pay if they
ave opted for the Authomsed gcal | j
o) ﬁlwuld be Ineluded
HOULE De 1neluded fn




) - - T
T | | ¥
. e .
their former emoluments for pﬁrposes of fixatiion of pay
) . _

in the alternative appointment.

-The above decision has the sanction of the

President.

Past cases &lready decided otherwise need not be

' reopeneds
. (

T : | | #To'GM CeRly. (This disposes of your letter No.E
118/Case/Clerk dated 6.2.1963. The fixation shown in para
(% | 2 thereof is confirmed. Attention, however, is invited
| to Board's letter No.PC-60/RA-2/1, dated 7.3.1963 according
to which!pay in this case sﬁéuld'be refixed'with effect |
from 1.2,1963 taking into account 4,0% of pay to represent
running allowance. | |

~

s
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IN THE HON'ELE HIGH COUMT OF JUDICATURE AT ALLAHABAD
* SITTING AT LUCKNOW o

Writ petition No. of 1980
N.P. Srivastava & another eeesececs Petitioners
’ ~ - ~ Versus
Union of India & others eseescecese . Opp. Parties
X © ANNEXURR NO.2

; | Serial No.1707-01rcular Ne.SOB-E/O/5-III(Eiv) dt+20.8, 62
Sub:=- Creation of "Supernumery posts»

0.0.0...

o AR : ] It has come to the notlce of the Railway Board
~that in the absence of any definition of the term
"Supernumerary post, there is no uniformity in the'use

Sf thie term. They have, therefore, clarlfled that a

'”< ; | supernumerary post is a permanent post created for a
\,/ - | definite period either to provide lien to a railway
| b servant who 6ught to be confirmed under the rules appli-

~cable to him or to retain the lien of a pemanent railway
servaqt when a permanent post is not- avallable for the
purpose in the ordinary courses Such a post is not a -
working post and, therefbre, ne officiating arrangements

can be made against such a poste.

A
N AN . : :
\g ,rqﬁ Re - It follows from the above that -
oy o
»pxﬁ £;;y (a) A supernumerary post is a shadow post, i.e. no

duties are‘'attached to the posts The railway
servant whose lien is maintained against such
a post performs duties in some other vacant
 temporary or permanent post «
(b) It can be created only if another vacant permanent
- or temporary ’pos{: is available -for the railway

4

N St



| (c)

. L i . ) . I" 3:.

.
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servantlwhose lien is to be protected by
the creation of the supernumerary pdst. In
other words it should not be created in circums-
tances which at the time of creation of the
post or thereafter, would lead to an excess of

|

the working strength.

It is'personal'to the railway servant for whom
it is created and no other railway Servant can
be appointed against such a post. It stands

abolished as soon as the railway servant for

‘whom it was created. vacates it on account of

refifirement or confirmation in other regular

permanent post or any other reason. In other

_words the no officiating arrangements can be made

against such a post. Since the'shpernumerary

post is not a working post, the number of working
posts in a,ca&re willucontinue to be regulated

in a manner that”if g'permanent incumbent 6f one

of the regular posts, returns to the cadre and

‘all the posts are manned one of the railway

servants of the cadre will have té make room for
hime He should not be showh against a supernu-

merary poste

Some of the gxamplés in which supernumerary posts

", can be created are given below:=-

When a railway servant is substantively transferred
to another post or reduced to a lower post on -
account of inefficiency or mis-behaviour and a

permanent post is the}lower grade/time scale is

'»hot available to provideaa,lien to the railway

servant concerned in his new post (Railway Beard's

-



letter NoJE(NG)60P,0.2/28, dated 18.11.1960

circulated ;id; this office letter No.940-E/k45
(Biv) dated 22.12.1960),

(ii) On aboliﬁion of a permanedt post against which a
) railway servant is holding a 1ién or a suspended
lien provided he_is’actually employed in a post
| in the same scale or h-igher‘vscale.
T o (11d) Wﬁen the permanent post vacated by a railway .
- ~ servant due to removal from séryice is fiiled in -
\N/_ ‘ , ; substantivély'and after a lapse of time the said
| railway servant is re-instated in service but
| no pérmanent post is available.td give him a»lien.
(iv) If a pefmanent railway servant on being declared
" medically unfit for the post held by him is
l absofbed in alternative_tempofary post in a

permanent cadre (para 4 Chapter XXVI of the

A

Indian Railway E;tablishment‘Manﬁaljg

\q/ - - ‘e Subject to the observance of the pfinciples set
| out above, supernﬁmerary.post pan bé‘created by the autho-
ritiesvcompetent'to the same extent to which tﬁey'are
competent to éreate regular permaneht posts., Cases, Where
deviations from the general criteria mentioned above are
t% *  involved, shall need reference to the Railway Boarde
AN 5 " Record of)supérnumerary posts created should be
maintained, indicating the particulars of the individuals
.who hold liens against them and the progressive abolition
of sﬁch posts as and when the holders oflthé!posts retire
or are ébsorbed in-regular permanent posts, for the purpose
of verfication of service for pension etce
6. The above orders have the sanction\of the
President. |

NP Sarecbees



—

N f Swvesteagn

IN THE HON'ELE HIGH COURT OF JUDICATURE AT ALLAHEBAD

{STTTING AT LUCKNOW C

Writ Petition ﬁo_. of 1980
NP, _Sr‘.ivastava & anothel seeseess o Petitioners
Ve;'sus - _ -
Union of India & others ..ﬁ.:........ . Opp. Parties

ANNEXURE NO, 3

From: N.P. Srivastava,
. Chief Inspector (Tickets),
Northern Railway, Lucknow.

To: The Chairman,
Railway Board,
Rail Bhawan, New .Delhi.

The General Manager,
Northern Railway,
Headquarters Office,
Baroda House, New Delhi.

The Divl. Railway M’anager |
Northern Railway, Lucknow. -

(One copy through pr’opef channel and rest under Regd.AD)

Sub:~ Reduction of 'Former Emoluments! and provision in
" 5 lowest category of Ticket Collectors in an
4ncorrect 'Time Scale Pay' and loss of seniority
et ce and correct future promotion in proper 'Time
Scale Pay' of stationary cadre fopt throughout.

. REF:= 1) Board's letter No.E(S)63RS/14 dated 17.12.1963

~~~~~

2) ~do- No.E(S)1.55R5/22 dated 2.9.1958

3 -do-  NouE(S)52 CPO/66 dated 4.8.1953.

Most respectfully I beg to remind your honour
once again regarding the 1aSt reminder dated 27.10.79 on
the subject and reference mentioned above and further I
bring to your knoﬁledge notiticati'on No.90 of Northern
Railway Gazette No.5 of 1964, which will give you the

clear picture of injustice causing continuous cause of

action and recurring loss of PF,LAP, Promotion etcCs a




-2-

throughout.

I hope, your honour wWould redress the grievance
at the earliest to save me and my family members from

. drastically lower living standard of life due to incorrect
' /

'fixatidn of pay and grade at a very lower stage. Thig may
be treated ag notice that I am being forced to see

e : redressal from court within fifteex{ days if the correct

“ fixation is not done. | |

‘< 5 | Thanking you;

Yours faithfully,

8d/~ N.P.Srivastava
- 14.1.80
(N.Po SHIVASTAVA)
Chief Inspector (Tickets),
Northern Railway, Lucknew.

Dated: 14.1.1980
Residential Address:
Railway Quarter No,. ’
< 'B! 7 A, Sewagram

‘Railway Colony,
Charbagh, Lucknow.
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IN THE HGN'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD

N.P. Srivastava & another’ seceee

Union of India & others eececee

SITTING AT LUCKNOW "
Writ Petitionﬂo., of 1980
Petitioners .

Versus

Oppu Pal‘ties

ANNEXURE NO, 4

Last Reminder.

From: S. Sawhney

To

3.

C.T.I. (Railway Board)

Room Ne.528-A Rail Bhavan,

New Delhi. '

(38 ‘Sarai Durv:LJal Ganj, Lucknow-h)

‘The Chairman,

Railway Board,
Rail Bhavan, New Delhi.

The General Ménage;r,-
Norther Railway, -
Baroda House,

New D&lhlo '

The Divisional Railway Manager, ‘
Northern Hailway, i
Hazrat Qanj, Lucknow. '

| (One copy through proper channel & rest under‘ Regd.AD)

Sub:- Reduction of 'former emolument’ and pI‘OViSlOl’l in

a lowest category of Ticket Collectors in an
incorrect 'Time Scale Pay'! and-loss of seniority
etce and correct future promotion in proper

"Tlme Scale Pay' of stationary cadre post throughout.

LA o Ref,-1) Board's letter No.E(S)éBRS/w dte 17.12.1963,
L 2)  -do- No.E(5)1.55 BS/22 dte 2.9.584
3)  -do- No.E(S) 52CPC/66 dte he8419530
\ Respected Sir,
JY_‘[),&,W,% | Most I‘eSPectfully'lr[ beg to inform your honour



2L g

%

-

regarding the subject and reference mentioned above, that
~ho responsge to my~representations and reminders have

been médg till date and this process of the‘administrative“

authofities is continuing cause of action affecting my

PF, LAP and would also affect my penslonary benefits in

future what to say of living standard drastlcally reduced

affecting my family also, hence-I feal obliged that 1

should seek redressal from proper Court of Law agalnst

- this torture. and harassment.
Yours faithfully,

'Sd/- S.R. Sawhney
. & 3411,1980
Dated 3rd November, 1980, (S R, SAWHNEY)

Permanent Address:-
S.R. Sawhney |

38, Sarai Durbajai Ganj,
Lucknow-h.\
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IN THE HON'ELE HIGH COURT OF JUDICATURE AT ALLAHABAD
| SITTING AT LUGNOW
Affidavit '
In ' | ' | ,
Writ Petition No. of 1980
N.P. Sfivastava and anothel' eeecscces .Petitioners

4

Versus

\
@O0 088350 XCCES,

Union of India & others Opp. Parties

AFFIDAVIT

I, N.P, Srivasté#a, aged about 50 years, son of

late Ram Kishore Lal Srivastava, resident of Quarter

*?‘No.B'7 A Sevagrmanailway Colony, Chapbagh, Lucknow , do

hereby solemnly affirm and state on oath as under: -

-

Te That the deponent is the petitioner—No;1 in the
abovenoted writ petition and as such is fully conversant
with the facts of the case. The deponent has béen autho=-

#iSed by petitioner No.2 to file this affidavit.

2. That the deponent has read the accompanying
Effictawikix writ petition along with the annexures, the
contents of which he has fully understood.

\

TT T
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3. That the contents of paragraphs 1 to 17 of the

- accompanying writ petition are true to my own knowledge.

L. That Annexures Nos. 1 to 4 to the writ petition

-

are the true copies duly compared from their duplicates

‘and originals .

Dated Lucknows : ~ DEPONENT, %ﬂ/
.Tﬂ\ j
VERIFICATION
‘\/J I, the above-named deponent, do verify that the
| contents of paragraphs 1 to 4 of this affidavit are true
to my own knowledge. No part of it is false and nothing
material has been concealed. So help me God.
Dated Lucknow: ' DEPONENT .,
‘ ]Wsé "198P
—~ - I identify the above-named deponent

who has signed befor

-

L, , - . Advecate-
o Solemnly affirmed before me °n' é’(&

a%) % a.m./pame by Sri N.P. Srivastava
the deponent who is identified by

- ser . S—~ . | |
| @L@Kz Clerk to sri | {- QL\ML - -
{ Jatl: éo;;;;w ;Advocate,' High Court, Allahabad. .‘

High Court, :Mlahabadt ~{I have satisfied myself by eXamining the depon ent

Lucknary Pench {

N""QDQ) , [that he understands the contents of this affidavit
@‘ | }which has been read out and explained by mes’
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IN THE HON'BLE HIGH COURT OF JUDICATU«E AT ALLAHABAD
SITTING AT LUGK(%§
C.M. Application No.7 7(W) of 1%h
In RQ'
Writ Petition No. 120 of 1981.
N.P, Srivastava & another'fl}....;;.. Petitioners/
. ‘ Applicants.
Versus

Union of India & others tessscesecanes Oppe Parties

Application for early hearing

Tho’applicants most respectfully.beg to submit

_.as under :-

That for the facts and ciréumstances stated

in the accompanying affidavit it is most respectfully

~ prayed that .the above writ petition be heard and

'decided'prémptorily. | , |
Dated Lucknow: ’ ~ (L.P.Shukla)
_ ~ Advocates -
January‘ﬁ§f198h.
\
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"IN THE HON'ELE HIGH COURT OF JUDIGATURE AT ALLAHABAD
© SITTING AT LUCKNOW

| } Affidavit
i ' | In \
C.M, application No. (W) of 198k
| In Re. o
Writ Petition No. 120 of 1981
'N;f; Srivastava & another ....,;..;..;‘ Petitioners
| | Versus | |
Union of India & others ;.;.;;.;.;.;; Opp. Parties
L . AFFIDAVIT

I, B.P, Pandey, aged about 70 years, son of
late K.P, Pandey,'resident of 213 Arya Nagar, Lucknow,

do hereby solemnly affirm and state on oath as under :-

1. That the deponent is doing pairvi on behalf

of the petitioners'in the above writ petition and as

such he is fully conversant with the facts deposed to

L gy
NSy - SEaF S
NS AN

o herein. The deponent has been duly instructed by the
Nl ALY

petitioners to file this affidavit.

2. That the above writ petition was admitted in

January 1981 and the notices have been served on opposit
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